
(a) whether it is a fact that a num
ber o f posts reserved for Scheduled 
Caste and Scheduled T rib e candidates 
in different classes o f Services 
viz. B, C , and D , in various D epart
ments o f the M inistry o f Health 
and Fam ily W elfare were filled up 
b y  the general candidates ;

(b) i f  so, the details o f such 
posts, class-wise, during the year 
197®i 1979 and 1980 and the reasons 
therefor ; and

(c) whether Governm ent pro
pose to impose a  ban on exchange 
o f reserved posts w ith general posts 
in the interest o f Scheduled Caste 
and Scheduled T rib e candidates ?

T H E  M IN IS T E R  O F  H E A L T H  
A N D  F A M IL Y  W E L F A R E  (SH R I 
B. S H A N K A R A N A N D ) : (a) No.

(b) Does not arise.

(c) As the interests o f Scheduled 
Castes and Scheduled Tribes are well 
protected under the existing Govern
ment orders on the subject, the ques
tion o f imposing ban on interchange 
o f reserved vacancies with general 
candidates does not arise.
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Looting o f Railway Stalls by  
Kisans

5269. SH R I K R IS H N A  
C H A N D R A  H A L D E R  : W ill the 
M inister o f R A IL W A Y S  be pleased 
to state :

(a) the total num ber o f R ailw ay 
stalls looted by Kisans (Congress-I) 
while com ing to attend the K isan  
R ally  at D elhi ; and

(b) w hat steps have been taken to 
recover the dam ages ?

T H E  D E P U T Y  M IN IS T E R  IN  
T H E  M IN I S T R Y  O F  R A IL W A Y S  
A N D  IN  T H E  D E P A R T M E N T  O F  
P A R L IA M E N T A R Y  A F F A IR S  
(SH R I M A L L IK A R J U N ) : (a) one.

(b) As the culprits who looted 
the stall could not be identified, 
no action could be taken against 
them. H owever, the case is under 
Police investigation.

Number o f Srotocols Signed

5270. S H R I R A M  V I L A S  
P A S W A N  : W ill the M inister o f 
E X T E R N A L  A F F A IR S  be pleased 
to state :

(a) w hat is country-wise number 
o f protocols and technical and 
economic cooperation agreements 
signed during the last three years ;

(b) how m any of them h ave been 
given the rad ica l shape (agree
ment-wise etails) ;

(c) how  m any o f them have not 
seen the im plem entation a t all beyond 
the trips o f the officials o f the nodal 
M inistry for such agreements ;

(d) w hat are the nodal M inistry- 
wise details o f agreements reached 
with various countries (agreements/ 
protocols) ; and

(e) w hat are the details o f the 
cases w hich have been brought to 
the notice o f the Leader o f the other 
party to the agreement/protocol ?

T H E  M IN IS T E R  O F  E X T E R 
N A L  A F F A IR S  (S H R I P. V . 
N A R A S IM H A  R A O ) : (a) to (e). 
T h e information is being collected 
from various Ministries/Departments 
and will be laid on the Table o f the 
House.

12 hours.

SH R I K R IS H N A  C H A N D E R  
H A L D E R  (Durgapur) : Sir, I have 
given a C all attention motion regar
ding the lathi charge on
the K isan rally......  (Interruptions)
Y o n  have given a solemm assur
ance......

M r. S P E A K A R  : Nothing is go
ing on record without m y permission.

(Interruptions)* *

SH R I IN D R A J IT  G U P T A  
(Bas irhat) : I have given a C alling 
Attention M otion....... °

M r. S P E A K A R  : I am  ascertain
ing the facts and I will let you know 
today.

S H R I IN D R A J IT  G U P T A  • 
W h at facts ? '

M r. S P E A K A R  : Yes, I will tell 
you. Y ou  com e to me.

(.Interruptions)

♦•Not recorded.




